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Criminal Appeal  No. 2534/2026

KAILASH CHANDRA KAPRI                              Appellant(s)

                                VERSUS

STATE OF UTTAR PRADESH & ORS.                      Respondent(s)

[STATUS REPORT FROM THE HIGH COURT OF JUDICATURE AT ALLAHABAD HAS 
BEEN RECEVIED ] 
IA No. 111999/2026 - EXEMPTION FROM FILING O.T.
IA No. 112000/2026 - PERMISSION TO FILE LENGTHY LIST OF DATES
 
Date : 15-10-2026 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE J.B. PARDIWALA
         HON'BLE MR. JUSTICE K. VINOD CHANDRAN

For Appellant(s) :  Mr. Rajesh Gulab Inamdar, AOR
                   Mr. Shashwat Anand, Adv.
                   Ms. Akanksha Saini, Adv.
                   Mr. Shashank Tiwari, Adv.
                   Mr. Ankur Azad, Adv.
                   Ms. Saumitra Anand, Adv.
                   Mr. Faiz Ahmad, Adv.
                   Mr. Shrey Bhushan, Adv.
                   Mr. Raghav Grover, Adv.
                   Mr. Mohd. Kumail Haider, Adv.
                   Ms. Rakshita Singh, Adv.
                   
                   
For Respondent(s) : Ms. Ruchira Goel- 2477, AOR
                   
                   Mr. Siddhartha Dave, Sr. Adv.
                   Mr. Ravi Raghunath- 3190, AOR
                   
                   

          UPON hearing the counsel the Court made the following
                             O R D E R

As prayed for, list the matter after four weeks.

(CHANDRESH)                                     (POOJA SHARMA)
ASTT. REGISTRAR-cum-PS                        COURT MASTER (NSH)
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